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FINAL ORDER NO.  52113/2017-EX(DB) 
   

 
Per M. V. Ravindran:  

  
 When this appeal was called out, after hearing both the sides, 

we find that the appeal needs to be dismissed summarily as the 

First Appellate Authority in the impugned order at Para 5 has 

categorically stated that the appeal has been filed belatedly beyond 

a period given for filing the appeal. The appellant herein had filed 

the appeal after a period 102 days which is beyond the period of 90 

days mandated for filing the appeal with condonation of delay.  
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2. In view of the foregoing, without going into any merits of the 

case, we hold that the First Appellate Authority was correct in 

dismissing the appeal as filed before in beyond the period granted 

statutorily for filing the appeal. 

3. The appeal is dismissed. 

[Operative part of the order pronounced in the open Court] 

 

 

 (V. Padmanabhan)             (M. V. Ravindran) 
Member (Technical)                    Member (Judicial) 

     
Bhanu  


